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M.A. No. 56/2010 in· O.A. No. 48/2009 

(Union of India & Ors. vs. Smt. Krishna Bai) 

Date of Order: 01.04.2010. 

Mr. M. Godara, ... 'proxy counsel for 
Mr. Vinit Mathur, counsel for applicants (n MA. 

Learned proxy counsel appearing on behalf of the 

applicants in MA submitted that the department ·is processing 

t~~ the matter for complying with the directions given by this 

Tribunal in O.A. No. 48/2009 vide order dated 30.11.2009 

but they require some more time to complete the exercise. 

In -view of the aforesaid submission, the prayer for 

extension of time is allowed. The applicants in MA is granted 

further three months' time from the date of completion of 

original three months' time which was granted 

compl~ing with the dir~ctions __ of tr:~?~unal~-
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